
c 

61- 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAEAD BENCH 

AT HYDERASAD 

R.A. 1/96 in 
C. A. 36 7/g 4. 	 Dt.of Decisien 	09-04-96. 

Riaz Waheed Ecig 	 Petitioner/ 
Applic.nt No.2. 

1. The Divi. Rai].way Manager, 
Sc lily, Hyderabad Division, 
Secunderabad. 

Z. The Sr.Div1.Nech.Engineer(F), 
sc Railway, Secunderahad. Respondents/ 

Respondents. 

Counsel for the ..Petitioner/ 
Applicant No.2. 

Counsel for the Respondents/ 
Respondents. 

Mr. P.Krishna Reddy 

Mr. D.F.Paul, 
SC for Rlys. 

CORAN: 

THE HON'BLE SHRI R. RANGARAJAN MEMBER (ADMN.) 
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R.A. 1/96 in 
C.A. 367/94. 	 Ot ofoDecision : 09-04-96. 

ORDER 

I As per Hcn'ble Shri R. Rangarajan, Member (Admn.) I 

The second applicant in thé!sOA  (Shri Riaz Waheed Baig) 
ti..Lec LIIJ' £4i. 	 L1ZO flC •lSl'' 'a_'—ss .a ------ ------------- -. 

absorption in Diesel Shed, Moulali 	epting the bottom seniority, 

The OA was dismissed on the basis that he had given option to come 

to Diesel Shed, Moulali accepting thebottom seniority. As he has 

not given such option there is aierror in the fact of the judgement 

and hence it needs reViCW submits the applicant in this RA. 

£ . 	- 	 IIc tISLSeS&J oa, - - -- ----- -- -- - 

for volunteers to come to Diesel Shed, Moulali accepting the bottom 

seniority. On that basis 28 employees were sent to Diesel Shed, 

Moulali in terms of office order No. YP/652/Mech./Cadre/Mtd 

11-03-1992. it has been mentioned in that letter that the 

were sent to Diesel Shed, Moulali On bottom seniority duly maintaining 
th 

their inters,  seniority  cDiesel Shed morjgst.-them. The name of 

the applicant herein in thisRA finds place at Sl.No. 25  of the ordeI 

dated 31392. The name of the first applicant in the OA is at 

Sl.No. 16. At the time of hearing the learned q anding counsel 

produced the option given by Shri C.M.han Rae, first applicant in 

the OA. On that basis the OP. was dismissed. Now the applicant 

in the RA states that he has not given any such option. By going 

jhiough the letter dated 31-3-92 it is clearly 5,en that the 

transferess have to accePt the bottom seniority an their transter 
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to Moulali -Shed. I have no doubt in my mind on the basis .f 

the records now produced to come to the contlusion that the 

applicant in this RI. had also given the necessary •ption to 

go to Moulali Shed accepting the bottom seniority. 

- 

Tn view of the 

dated 2-8-95. Hence, the RA is dismissed as hatg no merit. 

No costs. 

(R. Rangarajani- 
Member(Admn.)  

Dated i .i 2tfl SEil 1926± 
IDictated J.n open court) 
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